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REV ORDER DATED 1 200 2

Heard Mr,Barendranath pas,
Advocate for the Applicant and ;ﬁr.D.P

Mishra,learned Standing cCounsel for the

i f%)&%/ ~ . Railways.It has been disclosed in the
3\ | v Py - - -
3 > counter that th@ grievances of the Applicant
W as raised in this Original Application hav e 1
- X\ Oeen resoclved during the pendency of this
_— Ori-inal Application.A copy of the said counter
A - Qe
i £3M‘< (\W\w)\ has already peen served on the Counsel for the
Ao de el

K\ \ C/.“"\’ e AR AE‘E—liCant on 21.. 6. 20(' 20

v X &
RRULL b‘( MY . M(\/\ In the aforesaid Premises Mr,Mishra ‘
/i\‘v““\ o WA -\ \\9: ‘W“‘b r\ Learned standing Counsel for the Railways
l\QV\\L asnst . c\“ /ﬂk_\ undertakgs tO clearup all the arrears of the
&
Q\"\»\\J\ w & | \ applicant,if not  already done, within a periocd
’Q’Qg\'\bﬁ“ X ol Of twO months from the date of receipt of a
(@J\\ ow AL - A=A copy Oof this order. On the face of the saig
o C@mf»“‘m “ '\ undertakings,the Respondents are di rected to
\ )&;,).r- Clearup the arrears of the applicant,if not
_— § A already done in the meanwhile, within a pericd of
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@b e e G of this order,

O\\V\ with the aforesaid coservaticns
Dt.22.4,2002
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\\ \ts two wonths from the date of receipt of a copy

and directions the OAR is allowed but in the
Ld.Counsel for the '
applicant is present. circumstances, however, without any order as to
Sri D.N.Mishra,8.C. for
the Railways has already costs.,
filed Memo of Appearance
for all the Respondents

on 8.4.2002 and to-day Seml coples of this ordex %o
Time granted till e glven %o lgacied cpundel ror beth
13.5.2002‘fo counter,

sides,
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Ld.Coungel foOr the
applicant is present., Ld.
Standing Counsel for the
Railways prays for furtheg
time to file counter. Heajd.

Time granted t
17.6+2002 Eo il




